
ACT NO. XX. OF 1853. 

a Pawed by the Governor Gvneral of h d i a  in Cbancil, on 
the 8th December 1853. e 
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An Act to amend the Law relating to Pleaders in the Courts of the East 
India Company. 

F WHEREAS it is expedient' to amend the law relating to Pleaders 
in the Courts of the East India Company, I t  is enacted as follows :- 

I .  Section XVP. Regulation XXVIP. of 1814 of the Bengal Code, 
and Section XVI. Regulation XIV. of 1816 of the Madras Code, are 
hereby repealed. 

11. No Pleader shall be bound to attend in any of the Courts of 
I 

the East India Company, on any day fixed for the transaction of Civil 
.business, or to notify to the Court his inability to attend unless he shall 
be employed in some cause or business which according to the practice 
of the Court, may be heard or transacted therein on that day, any thing 
in any law or regulation to the contrary notwithstanding. 

TIT. Every Attorney on the roll of any of Her Majesty's Supreme 
Courts of Judicature in India shall be entitled as such to plead in any 
of the Sudder Courts of the East India Conlpany, subject however to 
all the rules for the time being in force in the said Sudder courts res- 
pectively, applicable to Barristers pleading therein, whether relating 

J 

to the language in which the Court is to be addressed or to any other 




